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KARNATAKA LOKAYUKTA

NO:UPLOK-2/DE/416/2016/ARE-9 M. S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Date:29.6.2020

: : ENQUIRY REPORT : :

:: Present ::

( Lokappa N.R )
Additional Registrar of Engiuries-9
Karnataka Lokayukta,
Bengaluru

Sub: Departmental Enquiry against Sri. Gangadhar,
the then Secretary (presently panchayath
Development officer, Muddenahalli grama
panchayath, Chikballapur Taluk and District -
reg.

Ref: 1. G.O.No. Gra AaPa 528 GraPamKaa 2016 dated:
14.9.2016

2. Nomination Order No: UPLOK-2/DE/416/2016/ARE-9
Bangalore dated: 28.9.2016 of Hon’ble Upalokayukta-2

****@****

This Departmental Enquiry is initiated against Sri.
Gangadhar, the then Secretary (presently panchayath
Development officer, Muddenahalli grama panchayath,
Chikballapur Taluk and District (hereinafter referred to as
the Delinquent Government Official for short “DGO 7).

2. In view of the Government Order cited above at
reference No.1, Honble Upalokayukta vide order dated

28.9.2016 cited above at reference No.2 has nominated
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Additional Registrar of Enquiries-9 to frame the charges and
to conduct the enquiry against the aforesaid DGO.

3. Additional Registrar of Enquiries-9 has prepared
Articles of charges, statement of imputations of misconduct,
list of witnesses proposed to be examined in support of the
charges and list of documents proposed to be relied on in
support of the charges.

4. The copies of the same were issued to the DGO
calling upon him to appear before the Enquiry Officer and to

submit written statement of defence.

S. The Article of charges framed by the ARE-9 against
the DGO is as under :

ANNEXURE-I
CHARGE

That you-DGO- being the Secretary of the Gram Panchayath
during 2006-07 to 2008-09, alone is responsible for the

irregularities and violation of finance code and Karnataka
Panchayath Raj Act Rules, 2006 (Presently working as PDO of
Gram Panchayath, Muddenahalli).

And thereby you-DGO have failed to maintain absolute
devotion to duty, the act of which was un-becoming of
Government Servant and thereby committed mis-conduct as
enumerated U/R 3 (1) (i) to (iii) of Karnataka Civil Service
(conduct) Rules 1966.
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6. ANNEXURE NO.II
STATEMENT OF IMPUTATIONS OF MISCONDUCT

Sri.Ananda Reddy R/o Kalwara Grama and post
Chikballapura taluk and district (herein referred to as the
complainant for short) has filed this complaint alleging
misappropriation of funds and dereliction of duty while
discharging duty in Muddenahalli Gram Panchayath. He has
alleged that you-DGO have committed misappropriation of funds
in purchasing of bulbs and wires for the use of Gram
Panchayath from different shops. He has furnished details of 20

items of such bills.

After perusal of the complaint, same was referred to
Technical Audit Cell, Karnataka Lokayukta, Bengaluru for
investigation and report. The Asst.Controller-2, Technical Audit
Cell, Karnataka Lokayukta, Bengaluru has filed detailed report
on 28.05.2015 with documents collected during the course of
investigation. During the course of investigation, you-DGO were
ascertained as Sri.Gangadhar, the then Secretary of

Muddenahalli Gram Panchayath.

The said report of investigation reveals that the allegations

are established only against you-DGO.

During the course of further investigation, the comments of
you-DGO were called as you are the only person indicted in the
investigation report. You-DGO have filed your comments on

7.8.2015 contending that you have not committed any

Q—(‘w
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irregularities in purchasing of wires to Grama Panchayath. You-
DGO have made purchases of articles strictly following the
procedure in vogue and considering that 17 villages are covered
under Grama Panchayath and in all, there are 21 bore wells in

the limits of Gram Panchayath.

On careful perusal of report of TAC, it reveals that during
investigation, various documents like bills, vouchers, internal
audit report have been considered by the team of Technical
Audit Cell, Karnataka Lokayukta, Bengaluru and findings of the
said investigation report reveals that:

a) You-DGO being Secretary of the Gram Panchayath

during 2006-07 to 2008-09, alone is responsible for the

irregularities and violation of finance code and Karnataka

Panchayath Raj (Gram Panchayath Budget and accounts)

Rules 2006 and presently working as the PDO of Gram

Panchayath Muddenahalli.

I have carefully perused the complaint allegations, report of
TAC and also the documents collected during the course of
investigation. There are prima facie materials to show that you-
DGO while working as Secretary of Gram Panchayath,
Muddenahalli is responsible for irregularities committed in

purchase of articles etc.,

Hence, the DGOs have failed to maintain absolute integrity,
devotion to duty and have acted in a manner which is
unbecoming of a Government/Public Servant for which they

have made themselves liable for departmental action.

9(6'/
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Since said facts supported by the materials on record
prima facie show that you-DGO being Public/Government
servant, have committed misconduct as per Rule 3(1)(i) to (iii) of
KCS(Conduct) Rules, 1966 and under Rule 14(A) of Karnataka
Civil Services(Classification, Control and Appeal) Rules 1957.

Hence, the charge.

- @ .
7. The DGO has appeared on 18.5.2017 before this
enquiry authority in pursuance to the service of the Article of

charges.

8. Plea of the DGO has been recorded and he has
pleaded not guilty and claimed for holding enquiry.

9, The DGO has submitted written statement, stating
that the report dtd: 28.5.2015 submitted by the assistant
controller -2 TAC, Karnataka Lokayukta, Bengaluru is not
correct. Further submitted that he has maintained all the
receipts and vouchers in accordance with Karnataka
panchayath raj (grama panchayath) budgeting and
accounting) rules 2006. Further submitted that the
Investigating officer without verifying the provision of KTPP
Act 1999-2000 submitted the report against him. Further
submitted that against the rules of Karnataka panchayath raj
Act 1993 enquiry initiated on the DGO. Hence pray for drop

the charges leveled against him.

10. The disciplinary authority has examined the
complainant Sri. Ananda Reddy R/o Kaiawara Grama and
Post, Chikkaballapura Taluk and District as Pw.1, Sri.
Rudramurthy, S/o Shivarajendra B.R., Retired Deputy

oy
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Controller of Accounts, State Accounts department, OOD in
Karnataka Lokayukta, Bengaluru is the Investigating officer
in this case and he is examined as PW-2 and Ex.P-1 to ExP-8
are got marked. DGO Sri. Gangadhar, the then Secretary,
presently panchayath Development officer, Muddenahalli
grama panchayath, Chikballapur Taluk and District has
examined himself as DW-1 and has got marked Ex.D-1

document.

11. The second oral statement of DGO has been
recorded. The DGO has submitted written arguments. Heard
the submissions of the disciplinary authority and DGO both
the side. I answer the above charge in AFFIRMATIVE for
the following;

REASONS

12. It is the prime duty of the disciplinary authority to
prove the charges that are leveled against the DGOs.

13. The disciplinary authority has examined the
complainant Sri. Ananda Reddy R/o Kaiawara Grama and
Post, Chikkaballapura Taluk and District as Pw.1. PW-1 has
deposed in his evidence that in the year 2006-07 to 2008-09
the DGO was working as a secretary of Muddenahalli grama
panchayath, Chikballapur Taluk and District . Further
deposed that in the year 2010 he had obtained the
documents in Muddenahalli grama panchayath in respect of
purchase of electric bulbs and cables etc., Thereafter he had
found that the DGO obtained the quotation from different

electrical shops without date and signature and passed the

o
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bill. Further he had found that there was no signature of the
owner of the shop on the said quotations. Further he has
deposed that Muddenahalli grama panchayath allotted the
tender to Sri. Ganesha Electricals and Lakshminarayana
electrical to purchase the electrical things prior to calling for
the quotation. Further he deposed that the electrical shops
mentioned in the rate list were not at all in existence. He had
informed the same to the higher officer but, they had not
taken any action. Thereafter he had filed the complaint

before the Karnataka Lokayukta office as per Ex.P-1.

14. Sri. Rudramurthy, S/o Shivarajendra B.R., Retired
Deputy Controller of Accounts, State Accounts department,
OOD in Karnataka Lokayukta, Bengaluru is the Investigating
officer in this case and he is examined as PW-2. PW-2 has
deposed in his evidence that he was working as Assistant
Controller in TAC Karnataka Lokayukta Bengaluru [rom
March 2014 to June 2016. Further he deposed that he had
received the compt/ UPLOK/BD /684 /2010/ARLO-1 file from
Sri. Jayaramaiah, Accounts Superintendent on 27.3.2014 for
investigation and to submit the report. Further he deposed
that the complainant alleged in his complaint that the
concerned grama panchayath officers purchased the electrical
cables and bulbs in the year 2006-07 — 2008-09 by violating

the rules and caused loss to the state exchequer.

15. PW-2 further deposed that after verifying the
documents he had found that the DGO had not obtained
administrative approval to the rate list and also not produced

the action plan and the resolution passed by the grama

0(.)1./
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panchayath in respect of purchase of electrical goods.
Further, he deposed that on verifying the audit report for the
year 2006-07 v 2009-10 he had found that the DGO had not
furnished the income and expenditure statement before the
audit office for verification of the income and expenditure
incurred by the grama panchayath. Further he deposed that
DGO had not maintained the records in respect of purchasing
of electrical goods and also in respect of drinking water
supply scheme, as per the Karnataka panchyath Raj (GRAMA
PANCHAYATH) budgeting and accounting) rules 2006.
Further he deposed that the DGO as a secretary of the said
grama panchayath without following the guidelines
prescribed in the above said rules, has purchased the

electrical goods, etc.,

16. DGO Sri. B.Gangadhar, the then Secretary
(presently panchayath Development officer, Muddenahalli
grama panchayath, Chikballapur Taluk and District has got
examined himself as DW-1. DW-1 has deposed in his
evidence that he was working as secretary of Muddenahalli
grama panchayath, Chikballapur Taluk and District during
the year 2006-07 to 2008-09. Further he deposed that the
PW-2 Investigating officer without verifying the provision of
the Karnataka panchyath Raj (GRAMA PANCHAYATH)
Budgeting and Accounting) Rules 2006 and KTPP Act 1999
filed the false report against him. Further he deposed that
initiation of the departmental enquiry against him is against

the provision of law.

o
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17. Ex.P1 - is the detailed complaint submitted by PW-1
in Karnataka Lokayukta office. Ex.P2 and 3 is the complaint
in form no. 1 and 2 submitted by PW-1 in Karnataka
Lokayukta office. Ex.P-4 are the documents submitted by
PW-1 in Karnataka Lokayukta office along with complaint.
Ex.P-5 is the investigation report submitted by PW-2. Ex.P-6
is the extract of guidelines pertaining to purchases. Ex.P-7 is
the audit report copy. Ex.P-8 are the copies of bills,

vouchers, material storage Register.

18. Ex.D-1 are the documents related to the period
1.4.1991 to 1.4.2020 pertaining to the said grama
panchayath.

19. Perused the evidence of Pw-1, PW-2, and DW-1,
along with document produced by both the sides, and Article
of charge. PW-1 complainant has produced Ex.P -4
documents (103 sheets), which includes the quotations and
bills in respect of purchasing of electrical goods by the
Muddenahalli grama panchayath. On perusing the said bills
and quotations, in some of the quotations there is no date
and signature of owner of the electrical shops viz., Ganesh
electrical and Suraj electrical and hardware, Venu electrical,
lakshminarayana electrical and nanjundeshwara electrical

from which the purchases were said to have been made.

20. E=x.p-5 is the report dtd: 28.5.2015 submitted by
PW-2. In the said report PW-2 stated in para 4.1.2, 4.1.3,
4.1.7, which reads as follows;

412, TR TOONE  [OTFEIBYOL  TOLIVONSO ORFR, ©OTVONW
IPIRT  ToDRER  Tenie :gﬁ?eoja 3, TOBReTET0  TRFOT

O
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SR BOOODTY, TOSeIATONR  MRROTOONS0D  BROME e
Q@F@®ION  2006-0700%  2008-09 T ©BRODY JWET WITN
Tonw e FTWOOXD  YOTTTONGRY,  IYTOBOZ  DODATRITH

ﬁozﬁouo@dagd.
A TRTDTOTD EETe magd DOD (=REF
DBEODH BT SBDOH0B)
2006-07 Tw. 62,031-00 4,04,938-00
2007-08 8w. 22,426-00 3,32,299-00
2008-09 0w, 62,107-00 4,90,120-00

AT DOCRNYR ROWOTTUWOE, B DY O2BHO®, TR
NBT@D W, IND  TIT Tore WOF  TF  TWIINYY  DOD
DJBNHO  OPDOTIIOIPTAR  DOCDATHI DWFT  YOTITEONTI),
B0 Woard ode cdpemSodende, NOEH Fowoy ITORRT
BoBO BRI T s@envende, IpWemONYY  DOOAT
QUTFTEONE 27} BOTVIT Tid F0IPOATFTNOe B0V,

4.13. BRTHWRTDH SPATPTOZ WO~ DOONY) FOBWIEE TTTWINYY
BOTS, RO méeﬁd/déwm@wﬁd RN BPYOY.  BITLREI,
N0 O ©FP@e DD To3T  JROPNTOST  TBTLONW
FORWIVIH.  BOTLONY DT0INH  PRIOY.  20Te aleby M)
TAED DOLOITTOBH TFTLNWD IF FOBWNTH. 81 LOBNGR,
TOSCDR/TON TR TOIWONSODH  FORFTEFODTD TR0
TWOWWOWS0H  PROINT VD ITFIEH 0B, DR FOTFENY
BPRER BOWOPT/EIOL TIoF T TOWONT TozF (MO TOLONE
BODTOD I SFTIR) oM 20063 B0 -9T DODT—
720308 odoyde  godwodeewms,  QODIOD 0o, MO
TWOZIOWE0H  TTOFY), RNOWOTTY, TWHTONYOT  TWES C:BCS@BDSE
FORNTOE TRODYTNDE, x_wc,sas-:éj nlelaly] INRI
TORFDPOINFOZ Ty AODINYR), Iy WBWANTY,
NOOAVRTONDE  FORWDYDY.  SBNOTNFJI, ©R,00-6 TOI
QoHa-42 00T 46 OQYS RRBINGOZ MW TowPoNE  HYNRY
mmsé faojar5;)6;053:630l ODTOYH TN DRNFD, TR
RPCVOTIFTY,  BIOADROY. B¢ TOTPANGT),  DOeBA
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AFBORTT wrf To TTEWTON DOCDIT BOTINIIRY, A B0HY
RS W Throsdey Tere TF BN ORI, FomdmOner
WTOIRENAT VT TR INNIRORTHT BT TINF],
ARNY e ToONFBHEOHTIT B ReBTeBROON aRENIETe v AN
YODFONT  FANT, ICIPOR VDB LOBRROB TODSNIR, S3
TOBRETIN  TORDBRIOTT Wi} Tonwe JINFEZ weS DU
DFTT TeJoh, ITIBOD NI IVONT w1} g ToBeedTO
BOOOD FoRE-5 By 7 I HoDIFT FoRHIT.

417 oT0n Do NDOOHCNYT Sy IRFINYR  FowoZHEI0I
ge.nomeREToN;, Mo T0weend TORFTEF DT, SR STTIT™,
Tonp COFT BITIONYI, 0L OCINTeoN DBFLRTY  Tonw
IOOF 3T BOFT N0&3 O eT3-14(), 15(1) DD (2) e 16
YR BRAFRRURYRY, MORTY DFPOTHN I3FHEReTEHNTHTT.

21. Further PW-2 has given his opinion in para no.

5.00 in respect of DGO as follows;

5.00 3aw Zdzee:
BRBTRTTRET  IF.  T00.  @IOW3Z  OBD  I®),  IROIQY
RWTRTTT  BFETHY, MRS TONS0P  FoODF TSF, OFID
WP QOBIONTT  TNB)  FeODFATF BT OTON, z%@wvgabd
TOORB  TOWONS BT WG FYADE  ©eoR HOWOTTI0E,
MOEd  TOONSOD WIT AN, I, BDROIVET T MTANRY
DOOONY  ANTRII LT O[TTONYR  FoWOFTEI08 Mo
TOWPONS  THONFTEFONTJL,  FTFLF  T[OWOONT T (TR
FOOFWT  TOWOODNT  ToF (Mo HOWONS BODTOH B
STIIRD) oD 20068 ©5o0H-6, 8 B 9 TYS
QODRNYRY, Torte  FIFUT GRFT ToHIod Wb 3-14(),
I51) 33 (2) @ene 16 T SRAFIRUAYRE, RRSEINZR0B
DoD T  IAND  TIFBLRTIINDID  FoRDIB. 88
ﬁérwéeﬁmew% 8¢, NMOTRZTOR,,  TOODF TF 0PI T00E00oNTTVT.
AWD TS FTO MR FOweodIoNGe  T[OVONS ORTR,
DRTOCIIN  TOONF ATIF &ATT, AR ONEMENAV QT003%:31-
10-2025 7woNTHII.
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22. Karnataka Financial Code Articles No.14 to 16

reads as follows;

“EXPENDITURE
14. No Government servant may incur any item of expenditure

from public funds unless the following two conditions are both
satisfied :

(a) The expenditure must have been sanctioned by a
general or special order of the authorities competent to sanction

such expenditure ; and

(b) Sufficient funds must have been provided for the
expenditure in Appropriation Acts for the current financial year
or by a re-appropriation of funds sanctioned by the authority

competent to sanction such a re-appropriation.

14-A. In the event of the orders communicating the
allotment of funds for each year not being received before the
commencement of the financial year, Drawing Officers may
authorise expenditure in anticipation of funds on pay and other
charges on the basis of that incurred in the last month of the

preceding year.

CANONS OF FINANCIAL PROPRIETY

15.  Further, every Government servant who incurs
or authorises the incurring of expenditure of public money shall
see that it does not contravene the following principles which are
termed as the canons of financial propriety and which shall be
observed by all Government servants vested with powers of

sanctioning expenditure :-

(1) Every Government servant should exercise the

same vigilance in respect of expenditure incurred from

o
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Government revenues as a person of ordinary prudence would

exercise in respect of the expenditure of his own money.

(2) No authority should exercise its powers of
sanctioning expenditure to pass an order which will be directly

or indirectly to its own advantage.

(3) Government revenues should not be utilised for the

benefit of a particular person or section of the community unless

(1) a claim for the armount could be enforced in a court

of law, or

(it) the expenditure is in pursuance of a recognised

policy or custom.

. (4) No authority should sanction any expenditure
which is likely to involve at a later date expenditure beyond its

own powers of sanction:

{5) The amount of allowances, such as travelling
allowances, granted to meet expenditure of a particular type,
should be so regulated that the allowances are not on the whole

sources of profit to the recipients.

The Accountant General will bring to the notice of
Government in the Finance Department breach of any of these

canons.

It must be remembered that a Government servant has
to satisfy not only himself but also the Audit Officer that there

has been no breach of any one of these canons.

16. It is the duty of every Government servant not
merely to observe complete integrity in financial matters, but
also to be constantly watchful to see that the best possible value

is obtained for all public funds spent by him or under his control

pr)/
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and to guard scrupulously against every kind of wasteful
expenditure from public funds.

RESPONSIBILITY OF TREASURY OFFICERS
REGARDING PAYMENTS”

23. PW-2 in support of his report produced the Ex.P-6
(Page no. 173 to 190) copy of the Karnataka panchyath raj
(GRAMA PANCHAYATH) budgeting and accounting) rules
2006 (Rules: 41 to Rule 106).

Rule: 46, 47 and 72 which reads as follows;

46. Preparation of vouchers — The following instructions shall

be followed in the preparation of vouchers-

1. Voucher shall indicate full particulars regarding the nature of
claim, amount claimed, period to which the claim relates if it
arises periodically, orders sanctioning the charge and the
detailed classification of the charges.

2. It shall bear or have attached to it an acknowledgement of
payment signed by the person for whom or on whose behalf the
claim is put forth.

3. Dates of payment shall invariably be noted by the payees in
their acknowledgement. If for any reason, such as illiteracy of
the payee or presentation of a receipt in anticipation of payment,
it is not possible for the payee to note the date of payment, the
date of actual payment shall be noted by the Secretary under
his initials.

4. In the case of payments made by remittance through the Post
Office, the Postal Money Order receipts shall be filed with the

o
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voucher. In the case of payment for articles received by Value
Payable Post, the value payable cover together with the invoice
or bill showing the details of the items paid Jfor shall be enclosed
to the voucher.

In the case of payments for supplies received or other

purchases made, certificate shall be recorded under the

signature of the Secretary on the bills to the effect that the

materials were received in good condition (Quality Certificate)
and that they are taken to the stock account (Quantity

Certificate). The page number of the stock register in which

entries pertaining to such materials are made shall also be

recorded on the bills.

47. Passing of Bills - Bills and relative vouchers

prepared in the manner indicated in the Sforegoing rule, shall be

examined by the Secretary who shall after satisfying himself

that the claim is admissible, the authority good, the signature
true and in order, signs the bill and submit to it Adhyaksha for
his signature. The Adhyaksha shall sign the bill after ensuring

that the claim is in order.

72. Procedure for execution of Development work-

When a grama panchayath passes a resolution to take up any

development work, the secretary of the grama panchayath

before the commencement of the work shall ensure the

following. -

1. Sufficient budget allocation is available for the work

in the approved annual budget.
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2. Estimate is prepared keeping in view the schedule of

rate of the public works department.

3. Technical sanction (Rule77) and administrative
sanction (Rule 80) are obtained from the competent

authorities.

4. Relevant procedure or rules are followed in awarding
the work on competitive rate and as per prescribed

procedures.

24. Further PW-2 produced Ex.p-7 copy of the audit
report for the year 2007-08 in respect of Muddenahalli grama
panchayath (page no. 191- 294). In the said audit report,
part-IV sub para 5 and 7 disclose that the DGO had neither
furnished the income and expenditure statement in respect of
2007-08 as per rules nor proper documents in this respect.
Further he stated in the audit report that the DGO had not
maintained the records as per the Karnataka Panchyath Raj
(GRAMA PANCHAYATH) Budgeting and Accounting) Rules
2006. Ex.P-8 is the document submitted by the
Panchayath development officer Muddenahalli grama
panchﬁyath (page no. 295- 585). The said document includes
quota;tilci'fi ’a'n_d‘bills in respect of purchase of electrical goods
and drinking water supply materials. On perusing the said
bills and quotations, in some of the quotation and bills, date
and signature of the owner of the electrical shops were not
mentioned. Further the DGO had not produced the copy of
the resolution passed by the grama panchayath regarding
purchase of the said electrical goods. PW-2 has not stated in

his evidence that DGO caused loss to the state exchequer in

ot
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the purchases made. He has only deposed that DGO
committed irregularities and violated rules while purchasing
the electrical goods. In the audit report also nothing is stated
regarding misappropriation of amount by the DGO during his

period.

25. Considering the above said documents with the
report submitted by the PW-2 with relevant provision of law,
it is clear that the DGO has violated Financial Code and
Karnataka PanchyathRraj (GRAMA PANCHAYATH) Budgeting
and Accounting) Rules 2006 and committed irregularities at
the time of purchasing the elcctrical goods as stated above.
There is no material evidence from the side of the DGO to
disbelieve the report submitted by the PW-2 i.e., Ex.P-5 and
material placed by Lhe disciplinary authority. 'Thereby the
disciplinary authority has succeeded to prove the charge

leveled against the DGO.

26. In the above said facts and circumstances, I hold
that the charge leveled against the DGO is proved. Hence,
report is submitted to Hon’ble Upalokayukta for further

Ot

(Lokappa N.R)
Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bengaluru.

action.
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i) List of witnesses examined on behalf of

Disciplinary Authority.

Pw.1 Sri. Ananda Reddy R/o Kaiawara Grama and
Post, Chikkaballapura Taluk and District
original

PW-2 Sri. Rudramurthy, S/o Shivarajendra B.R.,

Retired Deputy Controller of Accounts, State
Accounts department, OOD in Karnataka
Lokayukta, Bengaluru original

ii) List of Documents marked on behalf of

Disciplinary Authority.

Ex.P1 Ex.P1 - is the detailed complaint submitted
by PW-1 in Karnataka Lokayukta office.

ExP2 &3 Ex.P2 and 3 is the complaint in form no. 1
and 2 submitted by PW-1 in Karnataka
Lokayukta office.

Ex.P- 4 Ex.P-4 are the documents submitted by PW-
1 in Karnataka Lokayukta office along with
complaint.

Ex.P5 Ex.P-5 is the investigation report submitted
by PW-2.

Ex.P6 Ex.P-6 is the extract of guidelines pertaining
to purchases.

Ex.P7 Ex.P-7 is the audit report copy.

Ex.P-8 Ex.P-8 are the copies of bills, vouchers,
material storage Register.

iii) List of witnesses examined on behalf of DGO.

DW-1 |[DGO Sri. Gangadhar, the then Secretary
(presently panchayath Development officer,
Muddenahalli grama panchayath, Chikballapur
Taluk and District original

o
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iv) List of documents marked on behalf of DGO

Ex.D-1 | Ex.D-1 are the documents related to the period
from 1.4.1991 to 1.4.2020 pertaining to the
said grama panchavath.

Oyooog o E
24
(Lokappa N.R)
Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bengaluru.
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KARNATAKA LOKAYUKTA

No.Uplok-2/DE/416 /2016 /ARE-9 Multi-storeyed Building,
D+.B.R. ArnbedkarVeedhi,
Bengaluru, dt.10.07.2020.

RECOMMENDATION

Sub: Departmental inquiry against Sri. Gangadhar, the then
Secretary (presently Panchayath Development Officer),
Muddenahalli Grama Panchayath, Chikkaballapur Taluk
and District-reg.

Ref: 1. G.O.No.rmpws/528/mp=050/2016, Sorswedy, dated 14.9.2016.

2. Nomination Order No: UPLOK-2/DE/416/2016
Bengaluru, dated 28.9.2016.

3. Report of ARE-9, KLA, Bengaluru, dated 29.6.2020.

o~ it

The Government by its order dated 14.9.2016 initiated the
disciplinary proceedings against Sri. Gangadhar, the then Secretary
(presently Panchayath Development Officer), . Muddenahalli Grama
Panchayath, Chikkaballapur Taluk and District [hereinafter referred
to as Delinquent Government Official, for short as ‘DGO’ and

entrusted the departmental inquiry to this Institution.

2. This Institution by Nomination Order No: UPLOK-2/DE/416/2016
dated 28.9.2016 nominated Additional Registrar of Enquiries-9,

Karnataka Lokayukta, Bengaluru, as the Inquiry Officer to frame
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charges and to conduct departmental inquiry against DGO for the

alleged charge of misconduct, said to have been committed by him.

3. The DGO - Sri. Gangadhar, the then Secretary (presently
Panchayath Development Officer), Muddenahalli Grama Panchayath,

Chikkaballapur Taluk and District, was tried for the following charge:-

“That you-DGO- being the Secretary of the Gram
Panchayath during 2006-07 to 2008-09, alone is
responsible for the irregularities and violation of finance
code and Karnataka Panchayath Raj Act Rules, 2006
(Presently working as PDO of Gram Panchayath,
Muddenahalli).

And thereby you-DGO have failed to maintain absolute
devotion to duty, the act of which was un-becoming of
Government Servant and thereby committed mis-conduct
as enumerated U/R 3 (1) (i) to (iii) of Karnataka Civil Service

(conduct) Rules 1966”.

4. The Inquiry Officer (Additional Registrar of Enquiries-9) on proper
appreciation of oral and documentary evidence has held that, the
charge framed against the DGO - Sri. Gangadhar, the then Secretary
‘(presently Panchayath Development Officer], Muddenahalli Gramna

Panchayath, Chikkaballapur Taluk and District, is proved.

5. On re-consideration of report of inquiry and all other materials on

record, I do not find any reason to interfere with the findings recorded
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by. the Inquiry Officer. Therefore, it is hereby recommended to the

Government to accept the report of Inquiry Officer.

6. As per the First Oral Statement of DGO furnished by the Inquiry
Officer, the DGO - Sri. Gangadhar, the then Secretary (presently
Panchayath Development Officer), Muddenahalli Grama Panchayath,
Chikkaballapur Taluk and District, is due for retirement on

14.10.2025.

7. Having regard to the nature of charge ‘proved’ against DGO - Sri.

Gangadhar, the then Sccrctary (presently Parichayath Development

—————

Officer), Muddenahalli Grama Panchayath, Chikkaballapur Taluk and
District and considering the totality of circumstances, it is hereby
recommended to the Government to impose penalty of withholding two

annual increments payable to DGO Sri. Vijayakumar, with cumulative

— e - ——— e— —— —

effect.

8. Action taken in the matter shall be intimated to this Authority.
Connected records are enclosed herewith.

@ﬁg}ﬁ (b7 -2p

(JUSTICE B.S.PATIL)
Upslokayukta,
State of Karnataka.
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